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¢ Recetved the assent of the Governor-General on the Tth September 1861.)

————

Aun Act to regulate the monufacture of Saltpetre and the sale of Salt educed
' in the refinement thereof.

WHEREAS it is expedient to regulate the manufacture of Saltpetre and
the sale of Salt educed in the refinement thereof ; It is
enacted as follows :—

Preamble.

1. From the time when this Act shall come into operation it shall not

be lawful for any person in the North-Western Provinces

tm-lijnngnczxedof ?5’3;‘!2‘,‘.’; of the Presidency of Bengal, or in any other part of the
prohibited. British territories in India to which this Act shall be
extended in the manner hereinafter provided, to manufacture or refine Salt-
petre, or to separate or purify any Salt which may be educed in the process
of manufacturing or refining Saltpetre, except under a license from the local
Government. The license may be granted either for the manufacture of
Saltpetre alone, or for the manufacture and refining of Saltpetre and the

separation and purification of Salt educed in the process of such manufac-
ture and refining. ’

II. Tt shall not be lawful for any manufacturer of Saltpetre, not being :
Unliconsed manufo.  C€Dsed to manufacture and refine Saltpetre and to sepa-
;‘2231&;"2?“;‘;?3&15:& rate and purify the Salt educed in the process of the

in the menufacture of manufacture of Saltpetre, to separate any Salt from any
Baltpetre, 4

earth or other substance yielding Salt.

IH1.  Every license granted under this Act shall have effect for one
Duration and form of Y €AY from the date of such license and shall contain the
Nieanse. name of the proprietor of the manufactory or mauufac-

tory
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toty and refinery of Saltpetre licensed, and of the locality of such manufac-
tory or refinery. :

TV. For every license to manufacture Saltpetre there shall be charged
a fee mot exceeding two Rupees, and for every license to
manufacture and refine Saltpetre and to separute and
purify Salt in the process of such manufacture and refining, a fee not exceed-
ing one hundred Rupees. The local Government shall within the limits
aforesaid fix the amount of the fee to be paid for such licenses respectively.

Fecs for liconses.

V. The Salt educed in the process of manufacturing or refining Salt-

St oduoed in the ma.  DETE DY any person licensed to separate and purify Salt
nofacuve of ~Saltpetre g5 aforesaid (whether the same shall be purified or not)
Liable to full Government . 7
Duty. shall be liable ta the full Government Duty on Salt in the
Presidency or place in which such Salt is separated, educed, or purified, and
such Duty shall be levied, on or before such Salt is removed from the place

of manufarture.

VI. If any person shall manufacture or refine Sultpetre or separate
or purify any Salt educed in the process of manufactur-
ing or refining the same, without a license under this Act,
or being licensed only to manufacture Saltpetre, shall separate any Salt in
the manufacture thereof, or being licensed to manufacture and refine Salt-
petre, shall (cxcept as provided in the next Section) allow any Salt separated
n the manufacture or refinement of Saltpetre to be removed fromthe place of
1_na.nu>factu’re or refinery without the full amount of Government Duty there-
on being first paid, he shall be liable to a fine of five hundred Rupees, and
on non-payment -thereof to imprisonment with or without -hard labor for a
period not exceeding six months. '

Penalty.

VI1I. It shall be lawful for the local Government to compound with
any person licensed underthis Act to manufacture and re-
fine Saltpetreand to separate and purify Salt educed in the
process of such manufacturing and refining, for the Duty payable on the Salt
sstimated to.be separated by such person. The composition shall be made

* Composition of Dauties.

for.one year only, and may be anuually renewed, and shall be in such form,
and subject to such.provisions and -pecuniary penalities, as the local Govern-
ment
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ment shall prescribe. Such provisions, and penalties shall be expressed in
such license, and the person licensed shall sign a bond embodying such pro-
visions and penalties, and binding him to the fulfilment of all conditions of
such license.

VIII. Every manufactory of Saltpetre in the North-Western Pro-
Manufactories in the vinces licensed under this Act, and a space not exceed-
go{);hwﬁﬁfﬁe’C““ft’;’;‘:;ff ing one hundred yards around such manufactory if the
risdietion. manufactory be also a refinery of Saltpetre, and not ex-
ceeding fitty yards if the manufactory be licensed for the manufacture of Salt-
petre only, to be fixed by the local Government under Section IIT of Act
X1V of 1843 (for regulating the levy of Customs Duties and the manufacture
of Salt vn the North- Western. Provinces of the Presidency of Bengal) shall be
included in the Customs jurisdiction of the said Provinces; and the provi-
stons of the said Act XIV of 1843 and of Act XXXVI
X;&%?;;"ég?*ﬁgﬁé of 1855 (to empower Officers of Customs and Land Re-
cable. venue to search houses and other enclosed places for contra-
band Salt in the North-Western Provinces) shall apply to Salt manufactured,
separated, or purified contrary to the provisions of this Act, and to such
Customs Jurisdiction,

IX. In other parts of the British territories in India to which this
In other parts of Tndia Act shall be extended in the manner hereinafter provided,
to which this Aetis 3~ the nowers conferred by the said Acts X1V of 1843 and

tended, who ave to exer-

cise the powers conferred ¥ XXV of 1855 on Collectors and other Officers of’

by the above Acts on . .
Colleotors &e. Customs and Police Officers respectively, may be exercis-

ed by the Magistrates and Police Officers (not being under the grade of a
. Jemadar or Head Officer of a Police Station) in their respective Districts.

X. It shall be lawful for the local Government of the North-Western

_ Provinces and of any other Presidency or place to
’ fr&gx?lrﬁ::emmmt "% which this Act shall be extended as hereinafter provided,
) - to frame rules, which shall not be coutrary to the pro-
visions of this Act, for securing the Duty payable on Salt separated or puri-
. fied under licenses to manufacture and refine Saltpetre and to separate and
: purify Salt educed in snanufacturing and refining the same, for compositions
sunder Section VII of this Aet, and for the removal of Salt for which com-
' ' position

i
i
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pésition hasbe‘eﬁ made, and otherwise to'give effect to this Act. - Such rules
shall be published in the Official Gazette of such local Government, and
shall have the same force and effect as if they were contained in this Aet.

XT1. The provisions of this Act, wherever it may be in force, shall ap-

; » S ' =11 i .

To wi.at substances &¢. ply to the manufacture of Russee, Sujjee, and all other

this Act is applicable. substances manufactured from saline earth, and of Kharee

Noon, or Glauber’s Salt, and every other form of Sulphate of Soda, and to
the works at which any such substance is manufactured.

XI1. Al forfeitures or penalties imposed under the authority of this

Yery of fovfeitu ss and A ct shall be recoverable by any Magistrate of Police, or
penalties by distress, by the Magistrate or other Officer exercising the powers
of a Magistrate as defined in the Code of Criminal Procedure, and may, in
casé of non-payment thereof, be levied by distress.and sale of the goods and

chattels of the offender, by warrant under the hand of any of the above
named Officers. o :

XITI. When any penalty is awarded for the breach of the conditions
Canoaliation of license of any license under this Act, or against the holder of
and des ruction of works  any license for any offence under this Act, the local Go-
of offenders, i . .
vernment may cancel such license. The Officer who con-
viets'the offender may also, on the application of the Commissioner of Cus-
toms or of the Collector of Customs within whose jurisdiction the offence
is committed or other Officer authorized in that behalf by the local Govern-

ment, order the works of such offender at which such offence was committed,
to be destroyed.

XI1V. TIn case any penalty awarded under this Act shall not be forth-

Proceture until reruen With paid, the Officer by whom such penalty is awarded

e _mnde to wawent of -y order the offender to be apprehended and detained

in safe custody until the return can be conveniently made

to such warrant of distress, unless the offender shall give security to the

satisfaction of such Officer for his appearance at such place and time as shall
be appointed for the return of the warrant of distress.

XV. If
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XV. 1f upon the return of such warrant it shall appear that no suffi-
Toaprisomment if . clent distress can be had whereon to levy such fine, and
tress not sufficient. the same shall not be forthwith paid, or in case it shall
appear to the satisfaction of such Officer, by the confes-
- sion of the offender or otherwise, that he has not sufficient goods and chattels
whereupon such fine or sum of money could be levied if a warrant of distress
were issued, any such Officer may, by warrant under his hand, commit the
offender, provided he is not a European British subject, to prison, there to
be imprisoned, according to the discretion of such Officer, for any term not
exceeding two calendar months when the amount of fine shalll not exceed
fifty Rupees, and for any term not exceeding four calendar months when the
amount shall not exceed one hundred Rupees, and for any term not exceed-
ing six calendar months in any other case, the commitment to be determin-
able in each of the cases aforesaid on payment of the amount.

XVI. 1f the offender shall be a European British subject, the Magistrate
shall record the facts, and transmit such record to the

,0§5I,¥ ﬁfﬁ?ﬁsﬁfﬁfﬁi&"' District Court of the District wherein the offender is
convicted, and the amount of the fine and costs (if any)

shall be levied in the manner provided for the execution of decrees of the

Civil Court.

N XVII. Nothing in this Act shall be construed to
visioc,fsnooft (E;’h;.‘fe;’;wf o, alter or affect the provisions of any other law or Regula-

latiug to licenses. . P .
8 tion relating to licenses.

XVIII. This Act shall take effect in the North-Western Provinces on
Commencement ana D€ 1st day of December 1861, and may be extended to
operation of Act. any other parts of the British territories in India, by an

order of the Governor-General of India in Council to be published in the
Official Gazette. : '
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